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APPOINTMENT DEPARTMENT 

NOTIFICATION 

Slzinzla-4, the 16th July, 1963 

No. 2-28/61-Apptt (iii).--In cxcrcisc of thc powcrs confcw~d by saction 6 
of thc Provinical Small Cause Courts Act, IX of 1887, as applkd to 
I-Iimachal Pradcsh retrdwitla paragraph 24 of thr Hinlachal Pradcsh (Courts) 
Order, 1948, the Lientenan: Govrrnor, Hinzachal Prade~h aftcr consultation 
with the Judicial Commiscion,-r, Hiniachal Pradcsh, is pleased to  appoint 
thc Sub-Judge Rollru as 2 Judge of Smal! Causc Court at Rohru, for thc 
trial of small causes suits upto tllc valul: of Rs. 2001- (Rup:cs two hundi*,d) 
within the local l~mits  of Jubbal, Chopal and Rohru T ~ h s i l  of Mahasu 
district. 
-------------- 
(R. H. P., dhted 24-8-1963, p.  489:. 

THE PUBLIC GAMBLING (MIMACHAL PRADESH AMENDMENT) 
ACT, 1976 

ARRANGEMENT O F  SECTIONS 
I 

Sections: 

1. Short titlc, extent and commencement. 
2. Amcndmcnt of scction 1. 
3. Amendment of scction 2. 
4. Am-ndments of sections 3, 4, 5, 6 and 10. 
5. Insertion of new section 4-A. 
6. Rcpeal of section 12. 
7. Substitution of section 13 and insertion of new scctions 13-A 

and 13-B. 
8. Subjtitutioll of section 15 and insertion of ncw stctions 15-A 

and 15-B. 
9. Insertion of ncw scction 18. 

10. Repcal and savings. 

(Rcm~v,:d the asscnt of thc President of India on 30th July, 1976 and 
was published in R. H. P. Extra. dated 5-8-1976 p. 1507-10). 

' 

An Art to amend the Public Gambling Act, 1867 (Central Act No. 111 of 1 867), 
in its npplication to the Stnte of Nirnnchal PratJesh. 

-+--_-_-__________ _ ----- ----------- 
1. F Q ~  State,nent of Ol>je:t3 an$ t&:-isons see R. H. P. Extra., dated 11-4-1975 

page 443. 



BE it enacted by thr: Legislative Assembly of Hitnachal Pradesh in the 
T W C I ~ ~ ~ - S C V C I I ~ ~  Year of the Republic of India as follows :- 

1. Short title, extent and commencement.-(I) This Act may bf: called 
thl: Public Gambling (Hin~achal Pradcsh Amcndnlent) Act, 1976. 

(2) It  extcnds to t!l1: whol-: of tb: Stata: of Himachal Pradesh. 

(3) It  shall co~ne  into force at once. 

2. Amendment of scctioll 1.-For the dt:finit;o~i of "Common ganzing- 
house" III scctioll 1 of the Public Gaillbling Act, 1867 (3 of 1867) (hcrzinaftcr 
r~B,ra:d to as tlic principal Act) the follow~ng definitions sllall bc dl cmned 
to  b': substitutzd, namely:- 

"Gam'ng" i l ~ c l u d ~ ~ s  wng.ring or bctiing on any figures or number or 
dat-c to  bl,: subsequi,nely asc..-rtaic1.d or dlscloscd, or on the occur- 
rcncc or non-occurr,;nce of any natural event, or in any other 
manni-r whatsoever except \vagtring or betting upon a horse racc, 
when such wagcring or b-tting upon a horse racc takes placc :- 

(a) on the day on which such racc is to be run, and 
(b) in an cnciosur: whoch stcwards controlling such race have, 

with the sanctton of thc Statc Governmcnt, set apart for the 
purpose, but do1:s lint -ncla~d~-. lo t t  ry ; 

.I < '  1n.trumcnt of gaming" inclndec priy ariicle us:d as a rncans or an 
appurlellancr of, or for ~ h c  pu~.posc of carrying on or facilltatlng 
gaming, a!ld any docum,~ilt u s ~ d  as a r,:g~stcr or record or cv idace  
of any g,zm~ug and, In part,cular, satta pap~:rs, that 1s to  say, any 
doc~~tilcnt whireia may be rccordcd any words and/or figures 
cv,dcnclng bets and usLd or intr ndcd to  be uscd for or in con- 
nection with g;zmlng ; 

Explanafion.--If any docunlent is rccoverzd from thc possession of 
any per,on containing words and, or figures, which prima facie 
appear to evidcnce bcts, it shall bc presumed that the words 
and figure? cv;dcncc b.:ts and the docuiuont was used or intendld 
to be uscd For gaming. unless thc person aforesaid proves to 
the contrary ; 

6 6  3 Colllnlon gaming-housc" mians any house or rooill or tent or enci0- 
sure or vehicle or vessel or any place whatsocver in which any 
~nstrun~siits of gaming are kept or ased for gaming purposes.- 

(a) with a view to thc profit or gain of ally person owing, occupying 
or kceping such house, room, tent, enclosure, vehicle, vessel or 

room, plac~: whether by way of charge for t11c use of such ~ O U S - ,  
tent, enclosure, vehicle, vessel, placc on instrument or otherwise 
howsoever, 

(b)  with or without view to such profit oggain if the gamlng for the 
purposc,_of wh!ch such instruments arc 50 kept used I I I  gallling 011 
;Illy figi~n>s or numbers or dtttcs to bc subseq~~catly ascertained 
or d;:c)o?~rl, or In thi: occurrcnrob or non-occurrznce of any natural 
&%13t ." 



3. Amendment of section 2.-For the first paragraph of section 2 of 
the principal Act, the following paragraph shall be deemed to be substituted, 
namely :- 

"Section 13 and 17 of this Act shall extend to the whole of the State 
of Himachal Pradesh, and it shall be competent t o  the State Govern- 
ment, whenever it may think fit, to  extend by a notification to  be 
published in the Official Gazette, all or any of the remaining sections, 
of this Act l o  any area within the territory of Himachal Pradesl~." 

4. Amendments of sections 3 ,4 ,  5, 6 and 10.-In sections 3,4,5,6 and 
10 of the principal Act, for the words "house, walled enclosure, room or 
place" wherever they occur, the words "house, room, tent, enclosure, vehi- 
cle, vessel or place", shall be deemed to be substituted. 

5. Insertion of new section 4-A.-After section 4 of the principal Act, 
the following section shall be inserted, namely :- 

"4-A. Enhanced punislzmefir of ~ f ence  under sections 3 or 4 relates 
to gaming withjgures etc.-Where an offence committed by any person 
under section 3 or section 4 relates to gaming on any figures or num- 
bers or dates to be subsequently ascertained or disclosed, such person 
shall, notwithstanding anything contained in those sections,- 

(a) in the case of an offence under section 3, be liable to fine not ex- 
ceeding one thousand rupees, or to  imprisonment of either 
description for a term not exceeding one year, or to both ; and 

(b) in the case of an offence under section 4, be liable to  fine not 
exceeding five hundred rupees or to iinprisonlnent of either 
description for a term not exceeding six months, or  to  both." 

6. Repeal of section 12.-Section 12 of the principal Act shall be deemed 
to be repealed. 

7. Substitution of section 13 and insertion of new sections 13-A and 
13-B.-For section 13 of the principal Act, the following sections shall be 
substituted, namely :- 

13. Penalty for gaming in public street, etc.-Whoever is found gam- 
ing in any public street place or  thorough fare or setting any bird or  ally 
animal to fight in any such street, place or thorough fare shall be 
punishable with fine not exceeding fifty rupees or with imprisonlnent 
of either description for a term not exceeding one month. 

13-A. Enhanced punishment if qfence under section 13 relates to 
gaining with figures, etc.-Where an offence committed by any 
person under section 13 relates to gaming on any figures or 
numbers or  dates to be subsequently ascertained or  disclosed, 
such persons shall, notwithstanding anything contained in that 
section, be liable to fine not exceeding five hundred rupees, o r  
to imprisonment of either description for a term not exceeding 
six months, or  to  both. 



13-B-Power to arrre,yt !v i thul  warrant.---Any p31iceo3icer may arrest 
without a warrant any person comxitting io his view any offence 
made punishable by section 13 or section 13-A." 

8. Substitution ~f section 15 and insertion of new sections 15-A and 
15-B.-For section 15 of the principal Act,  the following sections shall be 
deemed to be substituted and after section 15 so substituted the following 
new sections, shall be inserted, namely :- 

" 15. Penalty f i r  subsequent ~fence under section 4.-Whoever, 
having been convicted of an offence punishabll: under section 3, 
shall against be convicted of any offence punisi~able under that 
sectioll 3, shaIl be punished,- 

(a) for a second offence with imprisonment of either description 
which may extend to six months, or with a fine which may 
extend t o  Rs. 1,000 or  with boSh ; 

(b)  for a third or any subsequent offence, with imprisonment of 
either description, which may ex.tend to one year, and in the 
absence of special reasons to the contrary to be recorded in 
the judgement of the court, shall not be less than one month 
together with a fine which may extend to Rs. 1',000. 

1 5 . A  Penalty for subsequent offence under section 4.-Whoever, having 
been convicted of an offence punishable under section 4 shall again 
be convicted of any offence punishable under that section shall 
be liable for every such subsequent offence to  double the amount 
of punishment to which he would have been liable for the first 
commission of an offence of the saine description. 

15-B. Enhancedpunishment for subseljuent ofence under sections 4--A 
and 13-A.-Whoever, having been convicted of an offence punish- 
able under section 4-A or section 13-A, is again convicted of a n  
offence punishable under either of those sections shall,- 

(a)  for a second offence, be punished with not less than twice the 
punishment awarded to him on his first conviction ; and 

(b) for a third or any subsequent offence, be punished with the 
punishment specified in clause (a) : 

Provided that the punishment under clause (b) shall not be less than 
imprisonment of either descripbio~l for six months." 

9. Insertion of new section 18.-After section 17 of the principal Act, 
the following new section shall be deemed to be inserted, namely :- 

"18. Exemption of games of mere skill.-- Nothing in this Act shall 
apply to any game of mere ski11 whereever played ." 

18. Repeal and savings.-The Public Gambling (Punjab Amendment) 
Act, 1929 (10 of 1929) and the Public Gambling (Punjab Amendment) Act, 



1960 (9 of 1960), as in force in the areas added to Himachal Pradesh under 
section 5 of the Punjab Re-organisation Act, 1966 (31 of 1966) are hereby 
repealed : 

#rovided that the repeal shall not affect,- 

(a) the previous operation of the Acts so repealed or anything duly 
done or suffered thereunder, or 

(b) any right, privilege, obligation or liability acquired, accrued or 
Incurred under the Acts so repealed, or 

(c) any penalty, forfeiture or punishment incurred in respect of any 
offence committed against the Acts so repealed, or 

( d )  any investigation, legal proceeding or remedy in respect.of any 
such right, privilege, obligation, liability, penalty, forfeiture or 
punishment as aforesaid ; 

and any such investigation, legal proceeding or remedy may be instituted, 
continued or enforced, and any such penalty, forefeiture or punishment may 
be imposed as if this Act had not been passed. 

(2) Subject to the provisions of the proviso to sub-section (1) anything 
done or any action taken under the Acts repealed by sub-section (1) shall, 
in so far as it is not inconsistent therewith, be deemed to have been done or 
taken under the corresponding provisions of the principal Act as amendedby 
thls Act and shall continue to be in force accordingly, unless and until super- 
seded by anything done or any action taken under the principal Act as 
so amended. 

NOTIFICATIONS 
UNDER 

THE PUBLIC GAMBLING ACT, 1867 

HOME DEPARTMENT 

APPOINTMENTS AND DELEGATIONS 

NOTIFICATIONS 

Shimla-2, the 24th August, 1965 
No. 1-1/6%Home.-In exercise of the powers vested in him under 

section 5 of the Public Gambling Act, 1867 (Act I11 of 1867), the Adminis- 
trator (Lieutenant Governor),Himachal Pradesh is pleased to direct that 
officers of police who may be authorised to enter, seize, search, etc, within 
the meaning of the said section shall not be below the rank of Assistant 
Sub-Inspector . - - - - -- --- . 
(R. H. F. dated 11-9-1965, p. 352). 

EXTENSION OF THE ACT 

Shimla-4, the 22nd February, 1965 
No. 1-1/6ZHome.-In exercise of the powers conferred on him under 

section 2 of the Public Gambling Act, 1867 (Act I11 of 1867), the Adminis- 
trator (Lieutenant Governor), Himachal Pradesh, is pleased to extend all 




